\ . - N ‘ - . P
. N . : - R R 3 X\ ,
N R . N . _ .- v
t ‘ : . - = - L .

IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL >
- JODHPUR BENCH, JODHPUR T
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- o S '~ .. DATE OF. ORDER : 6:8.99
0.AINO. 34/1999 CT : o

1 . —

1... Prem Slngh S/o Shr1 Rawat Slngh, aged . about 52
years, R/o C/o-Shri Mangilal Mali, Near -Power
House, Pali, Distt. Pali, at present employed
on the post of Tech/Supervisor in the offlce of .
SDO (Phones), Pa11, Distt. Pali. ‘ -
\ . 2. C.L. Josh1 /0 Shr1 Gokul Ramji, aged about 55
- years, R/o Vyas Colony, Pali District Pali, at
: + present employed on the post of Tech/Superv1sor
. in the office of SDE (Group Exchange), Pali,
y ) : 'DlSt. Pali. o - -

i# 1 3. . Rajendra FKumar tha . 8/0- Shri R.N.Ojha ' aged
A 3% . about 35 | years, R/c0 ' Chaudarion-Ki-Bader,
o Raipur, Distt. Pali, at present employed on the
‘post of Technician "in.the office: of Telephone

Exchange, Raipur, Dlstt. Pa11. o ,ZTJ

- 4., Kailash Chander Sén S/o Shrl Satlsh Sen, .aged
about 51 vyars, R/o H.No. 505, Behlnd -Bangar
College, Indira Colony, Pali, Distt: Pali at
present employed on the post of Tech/Superv1sor

~in the office of SDE (Group Exchange) Pali,
Distt. Pali.- - S

. ‘ . : : APPLICANTS
Mr.J.K.Kaushik ° ) < - .For the Appllcants
' - YERSUS.

‘1. Union of 1India  through Secretary " to the -0
Government of India, Ministry of Communlcatlon,.
Department of Telecom, Sanchar . Bhawan, New
Delhi. : : ! o S

!2. Chief General Managerr “Telecom;. .~ Rajasthan

- Circle, Jaipur.:

3. General Manager, Telecom,;-~Westefn";Region,f \

Jodhpur. .
e P . - .
g ‘ 4. Telecom D1str1ct Manager, Pa11, D1str1ct Pa11.
. ‘ ( S RESPONDENTS
.Mr.K.S.Nahar , © eeees .For the Respondents
CORAM :

/ . a ‘ i -

HON'BLE MR. A.K.MISRA, JUDICIAL MEMBER
HON'BLE MR GOPAL SINGH, ADMINISTRATIVE MEMBER Coa
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PER MR. A.K.MISRA - :
Applicants' prayer that the respondents hay be

dirécted to conduct qﬁalifying SCreeniné test for
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the post of TTA in respect of appllcants as per

their- optdon ‘/ appllcatlon’, land allow ~all
consequentral benefits includino :interpoiating-

~ o ‘their-names as per their,reSult in the test in the -
‘panel prepared in pursuance with letter'-dated
26 10.1998 Annexure A/2, moved thlS 0. A

2...Vide order dated 16.2.1999, "the respondents ° ;
_were restrained from publishing the result- of the

examination in question. This stay order continues.

'3. We have heard the learned coiunsels for the
parties and considered the facts of the case.
4. It is alleged by the - applicantl that in
pursuance of new policy of- restructuring of
technical cadre in group  C -and- |D issued by

‘respondent No.l,,applications_were inviﬁed from all

the .eligible candidates"lvide , 1etter'v dated
A26.1O.1998I (Annex.A/2) hy the‘ respondenti‘No. 2.
, The applicants, who-_fulfilled all ‘the ;terms and.

conditions of erigiﬁilityﬁw:;Submitted their

applications within the schedhied'time which were

& () . A.forwarded - to the controlldng'. authority' i.e.
i responéent No.2. The qualifying screeningjtest for
the post of Telecom Technlcal Ass1stant (for short-
nppp ), was scheduled to be held on 10 1 1999 at
Jaipur but the applicants were not 1nformed about
their RolllNumbers'neither they were suppiied with
Hall permits. ~When they contacted respondent No.
4) they were 1nformed that Hall permits were mis-

“"placed
v consequently, the app11cants could not appear in
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the screening test conducted by the respondents.

The applicanfs moved in writing to the respondent

y . o . ! )
authorities in this connection but having not been
given any relief by the respondents, the‘present."

O.A. was filed.

5. The résﬁondents_have stated in .their reply that
thg applicénts aidv nbﬁ -conéact the  concerned
éuthorjty fér subplycof Hall permit,'therefore, all
the allegafions levelled by the applicénté, are of
no hélp to éhe apblicants. Tﬁe applicants were not
sincere enéugh‘ to' appear in the examination‘ and )
contacted fhe concerned authorities much after the

examinations were over.

\

6. We -‘have considered the facts of the case.
While dispbsinngf‘the prayer relating to interim

relief, it:WQSnobserved by us’thata%ﬂiﬁiﬁﬁﬁi>which

‘were reduiréa to be delivéfed to the applicants,
were mis—élaced ‘and consequently the applicants
could not appear in £he examihation _and~in view of’
this 'facff' the publication of result was
restrained. - The'fespéndenté have not clegrly stated in their
: %b’ . . reply that;Hall permits were readily available with
| them«and‘tﬁé applicants meveresr turned-up to take
delivery of the same. The applicants have stated
in thei;- abplicationf that on céntaéting the
concerned?authbrity, fhey were informed thaf'Hall'
permits wére mis-placed. This specific alleéation

has not been denied specifically. ° There is no -
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reason to dis-believe the applicants on this “‘point.
‘- .

If the épplicants had not appeat: in ‘examination

%”M// " inspite of delivery of Hall permits they would ﬁave
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- been marked absent and would have ‘been as such in
L.

the attendance sheet relat1ng to the exam1nat1on.
If the Hall permits. were requ1red to be de11vered_
through their supervisory authorltles, a letter to
this effect would have been written and‘a‘copy
thereof would have establish that' the Hall permits
were readily ava1lable with - the respondents to be
delivered to the applicants. But there is noth1ng
> o on record to establish this factum. ‘We havepreason
‘flt, : to believe that the appl1cants could not appear in
the exam1nat1on because of non del1very of Hall
permrt. Without Hall permltsh they would not have
been allowed_entry in the examination‘hall,even if -
they had gone to'Jaipur.z;Itbis/ therefore, of no
’consequence to say that had*the applicants appeared
before the examinationLmsuperintendent ©ri  the
concerned authority, .theyA"would have - been

provisionally permitted. The arguments concerning,.

this point does not impress us..

] B .
7. In view of the'foregoing'discussion, we come to
the -conclusion that as'-the result has not been

declared as yet,-the,applicants:can be allowed to

b

appear in examination and the respondents can be
directed to conduct a supplementary examination and
the result could be declared of all the candidates

at a .time.. The O.A. deserves . to. be accepted.

accordingly.

8. The O.A. is, - therefore, accepted. The

respondents are directed to/conduct a supplementary

qualifying screening test. for the post,Of'ieleéon
| Sl
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Technical Assistant in respect of the applicanﬁs 244

similarly situated any other candidate who could
not éppear in exaqinatibn on account éf non
delivery of .Admission Card, '~ as per their
option/application, within one month from the déte

of receipt of a copy of this order. The result of

such candidates be declared along with the result
of candidates examined earlier and follow up action

.be taken as per result.

9. The parties are left to bear their own costs.
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(GOPAL SING (A.K.MISRA)
Adm.Member . . Judl .Member
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